| TEM NO 59 COURT NO. 13 SECTI ON X
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (CGivil)......... /2013
CC 18792/ 2013

(From the judgenent and order dated 09/10/2013 in SA No. 383/2013 of
The H GH COURT OF UTTARAKHAND AT NAI NI TAL)

YOGENDRA SI NGH TOVAR Petitioner(s)
VERSUS
BAR COUNCI L OF UTTARAKHAND & ORS Respondent ( s)

(Wth appln(s). for pernmission to file SLP without c/copy as well as plain
copy of inpugned order and exenption fromfiling c/copy as well as plain
copy of the inpugned order and office report)

Date: 21/10/2013 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE ANIL R DAVE
HON BLE MR JUSTI CE DI PAK M SRA
For Petitioner(s) M. Krishnan Venugopal , Sr. Adv.
M. Manan Ver na, Adv.
Ms. Di ksha Rai, Adv.
For Respondent (s) M. Kumar Raj esh Singh, Adv.

M. Vijay Kumar, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

| ssue noti ce.

M. Kumar Raj esh Singh, I|earned counsel, accepts notice on
behal f of M. Vijay Kumar, Advocate-on-Record for Respondent No.?2.
He shall file counter affidavit as soon as possible.

Dasti service, in addition, is permtted.

List the matter on 12th Novenber, 2013.

In the neantine, the inplenentation of the inpugned order is
st ayed.

| (Sarita Purohit) | | (Sneh Bal a Mehra)
| Court Master | | Court Master



